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t [APPLICATIONS      FOB      FILLING      IN 
VACANCIES  IN  THE  INDUSTRIAL  

MANAGEMENT   POOL 

*125. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister for HOME AFFAIRS be    
pleased to state: 

(a) whether it is a fact that the Union 
Public Service Commission has invited 
applications from condi-dates through their 
present employers, to fill in 200 vacancies in 
the Industrial Management Pool, and if so, 
how many applications have so far heen 
received;  and 

<b) whether Government are aware that 
many employers    are   not   for- 

tEnglish translation. 
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wording applications of persons employed 
under them and if so, what steps Government 
have taken in the matter?] 

 

•(•[THE  MINISTER  OF  STATE      IN THE  
MINISTRY  OF HOME AFFAIRS(SHRI  B.   
N.   DATAR) :    (a)   Yes;   the number of 
applications received upto 14th May 1957 is 
17,723. 

(b) Government have noticed complaints 
of this nature appearing in the Press. If a 
person wishes to apply for employment 
contrary to the wishes of his employer, he can 
do so by resigning his post. If he chooses to 
continue with his present employer, it is in his 
interest that he should apply for alternative 
employment with the concurrence of the 
employer.] 

 

 

SHRI MAHESWAR NAIK: May I know the 
general and other qualifications  required of 
the  candidates? 

SHRI B. N. DATAR: They must hold a 
degree of a recognised Indian University or an 
equivalent thereof. They must be within the 
age-limit of 25 to 45 years and they must have 
industrial or managerial experience for a 
period of five years. 

SHRI D. A. MIRZA: Will there be any 
reservation made for the minority 
communities in this? 

SHRI B. N. DATAR: Not for minorities but 
reservation there will be for the Scheduled 
Castes and the Scheduled  Tribes. 

SHRI D. A. MIRZA: It means reservation. 

SHRI B. N. DATAR: I speak subject to 
correction. 

SHRI M. GOVINDA REDDY: May I know 
whether applying for these posts means 
automatic securement 01 employment? 

SHRI B. N. DATAR: How can it be 
automatic securement? Seventeen thousand 
applications are there and we are going to 
choose only 200 candidates. 

SHRI M. GOVINDA REDDY: if that is so, 
what is the propriety of asking them to resign    
their present 
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posts at the time of applying for these posts? 

SHRI B. N. DATAR: There are two points. 
One point is that if they want to secure service 
in this Pool, naturally the service that they are 
rendering in the private firms should not be 
dislocated. That aspect has also to be taken 
into account. Secondly, if the consent of the 
employer is available, then naturally relief 
would be easily available. 

SHRI D. A. MIRZA: What are the 
communities that are classed as Scheduled  
Castes  and   Scheduled  Tribes? 

SHRI B. N. DATAR: The hon. Member is 
fully aware that only recently an Act was 
passed. 

SHRI OOPIKRISHNA VIJAIVAR-GIYA: 
1B this Pool the same as the Economic Service 
that Government was wanting to create? 

SHRI B. N. DATAR: This Pool deals with 
the management side. 

SHRI AMOLAKH CHAND: In view of the 
fact that a person will be permitted to apply if 
he resigns the job that he is holding at the time 
of applying, is it not desirable that this rule 
should be waived and that those who have 
applied earlier should  also  be  considered? 

SHRI B. N. DATAR: I have not been able to 
follow the trend of the hon.   Member's   
question,   Sir. 

SHRI D. A. MIRZA: When will the 
selection be made? 

SHRI B. N. DATAR: This selection will be 
made after we have received the 
recommendations of the Selection Board 
which is going to be appointed very soon. 

SHRI AMOLAKH CHAND: The Minister 
said that a person's application would be 
considered if he sends it after resigning from 
the post that he is holding. Suppose he does 
not resign  but  looses his job  imme- 

diately.   That    being    so,    why can't the  
rule be  waived? 

SHRI B. N. DATAR: As I said, that rule is 
in the interests both of Government as well as 
of the private employers. This condition is 
considered advisable and it is already in force  
in  a  number  of  cases. 

•126. [Postponed to 28th May 1957 as  
Unstarred Question No.  243-A.] 

UTILIZATION OF LIGNITE FOR   MANU-
FACTURING   IRON 

*127. SHRI M. GOVINDA REDDY: Will 
the Minister for STEEL, MINES AND FUEL be 
pleased to state whether' Government are 
examining the prospects of utilising lignite for 
manufacturing   iron   in   India? 

THE MINISTER FOR STEEL, MINES AND 
FUEL (SARDAR SWARAN SINGH) : Yes,  Sir. 

SHRI M. GOVINDA REDDY: May I know 
whether experiments have been  tried? 

SARDAR SWARAN SINGH: In other 
countries, not in India yet. 

SHRI M. GOVINDA REDDY: May I know 
whether the relative costs of production using 
lignite as well as electric smelting has been 
made and, if so, what will be the position? 

SARDAR SWARAN SINGH: Investigation 
at the moment is in a very rudimentary stage 
and I would request the hon. Member to wait 
and see what the result is. 

SHRI M. VALIULLA: I want to know 
whether this process is being utilised  for  
steel  also? 

SARDAR SWARAN SINGH: The science 
has not yet advanced to this extent and 
nowhere in the world is this process being 
used for manufacturing steel. 


